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Bte Minister o f Edneattoa u d  
Beteottfle Bwwmrch (Mm Im ii Azad):
There Is no such proposal before the 
Government yet.

Shri 8. C. Banaata: May I know
whether the Government can give us 
an idea of the average number of vis­
itors that come to these museums?

Shri M. ML Daa: It is very difficult 
for me to give the figures of the num­
ber of visitors who visit these muse­
ums, but I may tell the hon. Member 
that recently the Administrative 
Officer in charge of one of these 
laboratories told us that due to con­
stant stream of visitors coming to that 
laboratory the work of the laboratory 
is disturbed and, therefore, they are 
thinking of restricting the visitors to 
certain days of the week only.
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An Hon. Member: The answer may 
kindly be read in English also.

Mr. Speaker: Yes.

Shri B. R. Bhagat: (a) No, Sir.

(b) and (c). Do not arise.

(d) and (e). The complexity of the 
issues involved necessitates detailed 
examination and consideration parti­
cularly with reference to the legal 
position and it is not possible to indi­
cate now when a final decision will be 
taken.-
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“There are several instances of 
religious properties being squan­
dered. Since independence, it is 
known that crores worth of prop­
erty belonging to religious insti­
tutions has been converted into 
private property ”
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The Minister of Law  (Shri A. K. 
Sea): I may add, Sir, that there is 
already Section 92 of the Civil Proce­
dure Code which is a sufficient safe­
guard for this type o( abuse of public 
endowments.
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Mr. Speaker: Next question.

ltaja Mahendra Pratap: What about 
the answer to my question?

Mr. Speaker: The hon. Member
wanted to make a speech, and I 
allowed him to do so. We -will go to 
the next question.

Income-tax Appellate Tribunal Bench 
Patna

*1195. Shri Bibhuti Mishra: Will the 
Minister of Law be pleased to state 
whether it is a fact that Income-tax 
Appellate Tribunal Branch located at 
Patna has been closed from the 15th 
October, 1957?

The Minister of Law  (Shri A. K
Son): Yes, Sir.
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Shri A. K. Sen: The entire matter 
was not only considered at its initial 
stage but I have also personally gone 
into this matter. I received two depu­
tations, one from tHe income-tax bar 
of Patna and the other, a few individ­
uals representing the assessees. 
Thereafter, the Law Secretary and 
myself, both sat together and examin­
ed the problem. The facts are, there 
were only 469 cases pending before 
the Patna Bench on the 1st October, 
as against 2,314, 2,182 and 1,570 cases 
before the Madras, Calcutta and 
Allahabad Benches. It transpired 
that these 469 cases could hardly keep 
the tribunal engaged for more than 
half the year. As a result, the Bench 
had to travel, all the time, to other 
places like Calcutta and hold their 
sittings there, keeping the staff at 
Patna unemployed. This also led to 
heavier expenditure on travelling and 
other incidental expenses. The insti­
tution, in the year 1956-57, in the 
Patna Bench was only 561 It was 
not more than five months’ work for 
the Bench. Thereupon, taking all 
these facts into consideration, we 
decided to abolish the permanent 
Patna Bench and allocated the work 
between two Benches, namely, Alla­
habad and Calcutta. But, for the con­
venience of the assessees, it was 
arranged that the Bench working on 
the Patna cases would regularly at 
intervals go to Patna and hold their 
sittings there so that the assessees may 
not be inconvenienced That is the 
present position. I told the deputa- 
tionists that the moment the number 
of cases in Patna increased to a size­
able figure which may be considered 
enough to engage the Patna Bench 
throughout the year, we shall review 
the problem again.

Shri M. L. Dwivedi: I want to know 
whether, in view of the fact that then  
has been reported some sort of corru­
ption in the personnel of these tribu­
nals, there is any time-limit for 
posting a particular person in a parti* 
cular town for a particular period?
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